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Pér »Ms'wrfrtitémtta Senl IM:

The instant apphcatron has been filed by the apphcant
challenglng the transfer order dated -04.07. 2016 (Annexure A- I)
vShe ‘has preferred one representatlon befOre the authorities on
07 07.2016 (Annexure A-4) agamst the Impugned order Accordmg
" to the - apphcant ‘as per - the- Railvay: Board- .01rcular dated

’I

02 02 2010 IIn RBE No. 23/ 2010 the - apphcants case - should:-be

: \g
'\x&-c0ns‘1dére’d- 4s her husband also posted at Kolkata. Moreover, her

daughte_r, ig| going to appear 12t Class Board Examination in the

rnonth df March‘ .2‘0 17. Therefore she will be at difﬁculty, if she

E " i9

has to Jom Kharagpur in the mid academIC session of her daughter.
.2': Learned counsel for apphcant has also sumetted that

'reSpond.l'ent nos. 5, 6 and 7 have been aCCor‘nmodated though they
P . _
are - polsted§ here for long time. Therefore, there is clear

i

discrimination in considering the case of the applicant vis-&-vis
private res{lf:mndents.l‘ Thus she has prayed fOr | an interir'n
protection. | - | T |
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3¢ - Learnel counsel for respondents however has placed one

otder dated 25.07.2016 passed in OA: -'3'«50'/01050;/2-016 in the case

of Bardﬁ C .andra Aich vs. Union of India & Ors. /whose name
appeared at+ Srl No. 2 in the transfér order -dated 04 07. 0216
where this Tnbunal dlsmlssed the OA. Therefore a respondent has
objected ito pass any-interim protection.-
‘4. : ~Ho\5§/ev'eir, today during theeourseiof hearing, <1earned‘ counsel
| | fOr-—apli,Z;:anti has sub’mitted that it would suffice her purpose if her
repres=er"i"!tation-*dated 07.07.2016 -along with OA be considered by
“the respondents within a stipulated period of time.
SE 'Learne H counsel for respondents has no o‘bjeetion to 'the said

A .

proposition. || -

PREYN

6. Aceordingly, the respondents are directed to. consider the
‘re'presenitatiOn of the applicant dated 07.07.2016 treating this OA
as part of it, in the light of their circulars as well as submission'
‘made by the applicant 1n the OA and to pass a reasoned and
~ speaking vorder within the period of 15 days.

8. OAlis accordingly disposed of with no order as to costs.

- (Urmita Datta(Sen)
! Member (J)
pd




